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FAMILY WELFARE (KUMARI 
KUMUDBEN M. JOSHI): (a) to (c) 
Government of India bad not set up 
any Committee by the name of Sanka-
ran Committee. However, in this report 
to tho Ministry I the then Director 
General of Health Services Dr. Sank:l" 
ran had made wide ranging recommen-
dations regarding post-graduate medi cal 
education which were not found accept-
able. 

Govetnment of India subsequently 
decided to incrcB:)c the rate of stipend 
from Rs. 450 / - per month to Rs. 550 / -
per month with effect from 1.1.1 ')8 3 
for Interns of all the Central Institu-
tions/Ho~pitals including Statutory/ 
Autonomous Bodies wholly fin ancl'd by 
the Central Government. 

Reopening of New Zealaud 
lligh Commission 

2063. SHRI MADHAVRAO 
SCINDTA Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
stat c : 

(a) wh ct hor New Ze~t1and had 
expressed the hope to reopen its High 
Commissi<.lQ in New Delhi this year; and 

(b) if so, the detHils thereof? 

THE MINISTER 0:; STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI A. A . RAHIM) : (a) 
No, Sir. 

(b) Docs not appl y . 

Allocation of Funds for 
Nhava Sheva Port 

2064. 
SCINDIA 
SHIPPING 

SHRI 
Will 
AND 

~leased to state: 

MADHAVRAO 
th ..: Minister of 
TRANSPORT be 

(a) whether Planning Commission 
had been approached for allocation of 
funds for the Satellite Port at Nhava 
Sheva; 

(\» !f so, what was the proposal 

made in this regard; and 
. 

(c) what was the Planning Commis-
sion's response thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z . R. ANSARI): 
(2) to (c) Yes, n provision of Rs. 
25.29 crores was proposed to the 
Planning Commission for inclusion in 
the Annual Plan 1983·04 for Nhava 
Shcva Port Project. Taking into 
account t hl: delay in acquisition of land 
etc., an ou t lay of Rs. 16.65 crores has 
been approved in the Annual Plan 
1983-84 ~l nd a provision of Rs. 30 
crures has b~C ll' iw;Juli~d in the Annual 
Plan 1984-85. 

Law to Stop lrn l.ort of Spurious or 
Subs t~l nd ~lrd Dn..:gs 

2065. SHRI MADRA VRAO 
SCTNDIA Will the Minister of 
1lEALTH AND FAMILY WELF ARE 
be ph:ascd to st ;, t e : 

(a) whether th e Nrscnt Ltw i. 
inadequate to stop t h e import of 
spu rious or sub-standard dlugs in Ihr.-
country; 

(b) if so, the st eps being t; lken to 
ensure tlwt no suc!) drugs are imported; 
and 

(c) if notJ the fuets in this regard? 

THE DEPUTY MI NISTER IN 
THE MINJSTRY OF HEALTH AND 
FA MILY W ELFARE (KUMARI 
KUMlJDBEN M. JOSHI): (a) The 
provi sions of the fhug") and Cosmetics 
Ac: ar c considered ad t!quate to stop thc 
import o f spu rious or ~ub-st:lndard 

dl ugs in the country. 

(b) The Drugs and Cosm etics Act 
1940 regulates the import, manuf.:cture, 
distribution and sale of drugs in Indi • . 
Control over qU:dity of drugs imported 
into Jnd ia is exercised by restricting the 
imports through certain specified PO'fts 
where tbe Officers of the C entral Drtlgp. 




